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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

WEDNESDAY, THE TWENTY FIFTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

wRlT PETITION NO: 26525 OF 2024

Between:

Parimala Akshaya, D/o. Parimala Ramakrishna, Aged. 17 years, Occ. Student, R/o.
H. No. '12-4, Near Water Tank, Undavelly, Manopadu Mandal, Mahabubnagar
District, Telangana State - 509153 Represented by her father who is Natural Legal
Guardian. Parimala Ramakrishna.

.....PETITIONER

AND

1. State of Telangana, Represented by its Principal Secretary, Medical Health
and Family Welfare Department, Secretariat, Hyderabad.

2. Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Telangana State.

.....RESPONDENTS

Petition Under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction, more particularly one in

the nature of Writ of lilandamus and Declaration, thereby, Declaring the action of

Respondent No.2. University in notifying the petitioner as Non-local (NL)

candidate in its Notification dated 27-08-2024 despite petitioner being eligible to

be considered as Local Candidate as per Rule 3(a)(ii) of the Telangana Medical

and Dental Colleges Admission (Admission into MBBS and BDS Courses) Rules,

2017 as amended vide G.O. fl/s. No. 33 issued by Health, It/edical and Family

Welfare (Cl) Department dated 19-07-2024, as illegal, arbitrary, violative of

Article 21 of the Constitution of lndia and Contrary to Rule 3(a)(ii) of the



Telangana Medical and Dental colleges Admission (Adrniss on into t\IBBS and

BDS Courses) Ruler;. 2017 as amended vide G.O. lvls. Nc 3.3 arr,j Consequenfly,

direct the Respondent No. 2 to treat the Petitioner as a Local ;anrJidate for all the
purposes of Admiss on into MBBS and BDS courses for .e A )adr)mic year 2024-
2025 under the aegi; of KNR University of Health Science:;, Ttlar gana State.

l.A.NO:1 OF 2024

Petition Unde Section 151 CPC praying that in the :ircr;ms:ances stated in

the affidavit filed in support of the petition, the High Court nar, be pleased to

suspend the notificrrtion dated 27 -08-2024 issued by ther Rt,spr:ndent No. 2 in

respect of the petitioner, pending disposal of the present u,rit p:titi,>n

I.A.NO:2 OF 2024

Petition Under section 151 cPC praying that in the oircr msrances stated in

the affidavit filed in support of the petrtion, the High Co rr1 iray be pleased to

direct the Respond€ nt No. 2 to treat the petitioner as a loc rl c andidate in the

Telangana State for admission into MBBS/ BDS under C om|ete,nt quota 2024-
2025 in pursuant to NEET-UG 2024 in accordance with Ftule 3(a)(ii) of the
Telangana Medical lnd Dental Colleges Admission (Adn'issi rn nto MBBS and

BDS Courses) Rules, 20'17 as amended vide G.O. Ms. N,:r. 31, isr:ued by Health,

Medical and Family \Velfare (C1) Department dated 19-07-'.ZOZ,|, p,:nding disposal

of the present writ pe tition.

Counsel for the Peti,ioner : SRI BAGLEKAR AKASH KUMAR

Counsel for the Respondent No.1 : GP FOR MEDICAL HE ALTH AND FAMILY
WELFARE

Counsel forthe Respondent No.2: SRI A.pRABHAKAR RAO, SC FOR KALOJI
NARAYANA RAO UiIIVERSITY OF HEALTH SCIENCES

The Court made the following ORDER



THE HON1BLE THE CHIEF TUSTICE AIOKARADHE

AND

THE HON'BLE SRI IIIS ICE I.SREENIVAS RAO

Writ Petition No.26525 of 2024

ORDER,leo Ze Hoa'bh tbe Chief lustie Akk Aradte)

Mr. Baglekar Akash Kumar, leamed counsel fot the

petlboner

Mr" R.Nagarjuna Reddy, learned Assistant

Government Pleader for Health, Medical and Family

Welfare Department appears for respondent No.1.

Mr. A. Prabhakar Rao, learned Standing Counsel for

I(aloii Narayana Rao University of Healdr Sciences

ftereinafter referred to as 'the University) appears for

respondent No.2.

2. \X/ith the consent of learned counsel for the parties,

the matter is heard finally. -
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3. In this rvrit petition, the petitioner is z,qqrev<'d by

the action ol tl-re University in notifying the ':rc[ir ior er as

non-local car didate uide nottFrcaion dated 21 .08.2C24

4. Facts giving rise to filing of this writ pelitrorr Lriefly

stated are that the petitioner had appeared lor 'rIaional

Etigibiliry-cum-Ilntrance Test QIIEET) in th,: ycar 2024

and had obtaired an All India Rank of 2,1,,1,8C5. The

petitioner clrims that he belongs to the Schcdul:d tlaste

(SC) communiry and is a local resident. H,rrvr ver, the

grievance o I the appellant is that by nor ific'ation

dated27.08.2024, petitioner is sought to be tre:rtec as nori-

local candidzte. Thereupon, the petitioner has lile<l this

petition seek'ng a direction to the respondents to ttea: hjm

as local candidate.

5. Learne,l counsel for the petitioner s,rbnits that

during the pendency of the writ petition, thr: Urriv,:rsiry

''

!
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has issued a merit list on 24.09.2024. In the said merit

list, the petitioner has been shown to be non-local

candidate. It is further submitted that being aggrieved, the

petitioner had submitted a representation to the University

on 25.09.2024 and the University be directed to decide the

representation submitted by the petitioner.

6. Learned Standing Counsel fot the University, on

instructions, submits that the representation submitted by

the petitioner shall be decided by a speaking order within a

period ofthree days from today

l. In view of aforesaid submission and in the facts and

cfucumstances of the case and as agreed to by learned

counsel for the parties, the \7rit Petition is disposed of

widr the direction to respondent No.2- Universiry to

decide the petitioher's representatron submitted

,
I

today i.e., 25.09.2024 within a period of three days from

i\a: Zv't' /
/'

l
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today by a speaking order. It is made clear thrt th is (loult

not has not expressed any opinion on the rrelit.i c f the

matter.

Miscell,rneous applications, if any petrdirg, shall

stand closed. There shall be no order as to co:its.
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SE(,;TION OFFICER

The Principal 3ecretary, Medical Health and Family V,'elfare t.epartment,
Secretariat, Slate of Telangana at Hyderabad.
The Regrstrar Kaloji Narayana Rao University of Hea th Scier rces, Warangal,
Telangana St:rte.
Two CCs to GP FOR MEDICAL HEALTH AND FAIMIt,Y \I\ EL :ARE, High
Court for the S,tate of Telangana at Hyderabad. [OUT]
One CC to SRI BAGLEKAR AKASH KUMAR Advoca.te [CpU ]l
One CC to SRI A.PRABHAKAR RAO, SC FoR KALC,JI.NAR/I\YANA RAo
uNrvERStry fF HEALTH SCTENCES (OPUC)
Two CD Copie s



C.C. TODAY

HIGH COURI'

DATED:25109t12024

ORDER

WP.No.2652ti of 2024

DISPOSING I)F THE W.P

WITHOUT CoSTS.
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